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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.A.No.1536 of 1995

*ASXRER —
Date: June 27,1996.
Between:
Ch.Prakash Rao .e . Applicant.
Vs,
1.Post Master General, i
Eastern Region,
Vijayawada.
2 .8uperintendent of Post
Offices, Gudivada. . Respondents.
Counsel for the Applicant: Mrs, V. Padma.
Counsel for the Respondents: Ms. Shyama for Mr.K.Ramulu

for the respondents.

CORAM: ;
HOﬁ'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE-CHAIRMAN. Luuﬁit/,,/

HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER(A%%,
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0.A.Ne.1536/95. Date: June 27,1996.

JUDGHMENT :

. . . - ‘ -
(AS PER HON'BLE SHRI H.RAJENDRA PRASAD,MEMBER(A) )

The Applicant, an Assistant Pest ﬁaster in Gudi-

i . 1|
vada Head Pest Office, is aggrisved that his premotion
to HSG~II Cadre under Biennial Cadre Ravibu (BCR) which

was due on 18t DBtobar,1991, was unfairly delayed and

L3 deferred to take effact Prom lst December, 1992,
, 1

2. Under the Biennial Cadre‘R.viau‘Schamo which

cams into effect fram 1st October, 1991, all efficials
W

with 26 years ef satisfactery service were to be promoted

te the Higher Selection Grade ~II of Grouﬁ nee appoint-

ments. The applicant, who sntsrad the D?partmant

in 18960, compieted the stipulated lsngth of service
|
o and :
by 9th February,1986 had, therefaore, becoma sntitled to be

considered for premotian under the Bisnniel Cadre Rayiay

Schame from the date of its cemmencemsnt. }It is

ane .
raveeled that a punishment of stoppage of 1ncramentfj
~ g

for a periad of six months was imposed en Fho applicant
on 27th Nevember,1991. The due date of the applicant's

naxt increment was lst Saptember,1992. The effect of
|
the punishment ceuld therefere have ceased in the nermal

!
course oenly on 1st March,1993. Housver, an appeal

by the applicant, the punishment was reduced te steppage
ef increment for enly three months insteadfof the original

peried of six months, resulting in the said punishment

b



running its course on lst Oscember,1992, itself.

¢t 3 @

3. The sslection of officials te be premeted
under BCR Schems was made on 16th Dscember,1991. The Committee
nevartheless did not recommend his prometion to HSG=1I. The
Committee is statad to have taken inte consideration

ths overall service record of the applicant, and did

not recommend his case for promdtien owing to this very

punishment that had besn impesed en him eariier.

4, It is not the case ef the raspondents that
the official was ddnied promotion dus to his overall
dnaatisfactory sarvice-record, because up te the date
of the OPC mesting, there had bssn no impsdiment of any
kind by way of any serieus adverss remark 15 his C.Rs.
On tha ethsr hand, it is aspecially msntioned by ths
respondents in their counter that the denial of premetion
under the BCR Scheme was swving to the impesitien of the
miner penslty mantionad above. It was arqued by 5S5mt.V.
Padma, lsarned counsel for the applicant, tﬁat no punish-
mant wvas either in epsration, or even under centemplation,
as on lst Octebser,199%, uhich was the date anluhich the BCR
Scheme cend into effect. There is considerabls force
in this argument.

S. The date of sffact of BCR Scheme, as stated

already, wes lst October,1991, and all promotions under

the Scheme veres to teke effect Prem the same_date. Ths

¥
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racords of the eligible officials, is staeted te hav; scrutinised
and taken note of the A.C.Rs, and Special Roports in fermulat-
ing its recommendations. There was nething wrong with the
service record aof the applicént on 1--10--1991 except a

censure in the year, 1988-89, besides the stoppage of incre-

ment alrsady referrsd to, which was an event subsequent to
that date, Inasmuch aee there was ne punishment either
under contemplstion, or in eparation, on thqf?ata of the _

applicsnt‘'s entitlement fer promotion viz., 1st Octobsr,1991,
it weuld be urong te held that a subseguent punishament -
imposed on him constituted a bar to his promation which

had bescome due at an sarlier date.

6. In the light ef the preceding discussion,
ve hold that the applicant, Sri Prakash Rae, was entitled
to be promgted to HSG-II Cadre from October 1, 1991 i.e.,

"

the dats ef ceming into effect of the BCR Scheme, and
~ COwS -

the sction of ths respondents in postponing ths premetion

te a later date is incorresct, and cannot thofafore be

sustained. e, therefore, direct that the date of

promotion of the applicant shall be ordered to rackon

frem 18t Octob=r,199% and all consequential service as
wsll as monstary bsnafits, such as ha may Seﬁomc thersby
entitled to, shall ba restorad/paid te him within ninety

days from the date of receipt of this Drdar.
Date: Jung 27,°96 o
ﬁfEiZEEE'fﬁ‘Eﬁsﬁ' 7. The 0. A., is alYowed. No/;uats.

Cour§.
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‘ (H.RAJE fﬂ, PRASAB) (m. G.CHAUDHARI J)
o MEMBER(A) VICE-CHAIRMAN, qumq
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0O.A. 1536/95.

To

1. The

Postmaster General,

Bastern Region, Vijayvawada.

2. The

Superintendent of Post Offices,

Gudivada.

3. One
4. One
5. One
6. One

7. One

pvm.

copy to Mrs. V.Padma, Advocate, CAT,Hyd.
copy to Mr.K.Ramulu, Addl .CGSC. CAT.Hyd.
copy to Library, CAT.Hyd,

spare copy.

o }4-/17,,;‘,,&% pload .
copy to Member(A)j_ CAT.Hyd, |
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